Jai Naraim Sharma
Versus

Superintending Emgimeer,
CPWD, Allahabad & amother @ns

3% 4N

-ﬁ;:ﬁg Hon 'ble S. Zaheer Hasam, V.C.

e} s (Delivered by Hon. S. Zaheer Hasam, V.C.) 'ﬂéé;:

o5 | This is an application umder Sectiom 19 of

g ' the Administrative Tribumals Act XIII of 1985.
2 The applicant, Jai Naraim Sharma, was workimg
as Draftsman Grade II im the scale of B5.425-700 im the i%
=

of fice of the Executive Engimeer, C.P.W.D., Allahabad. | 4

Vide letter dated 26.11.1982 ome post of Draftsmem Grade

11 was upgraded to that of Draftsman Grade I and the ¥

samction of the same was comveyed vide letter dated '
: 2.6.,1983., The imcumbent posted to work om this post

did mot turm up, so the Executive Emgineer, C.P.W.D.,

Allahabad promoted the applicant om this post of Dﬁ@fﬁ#"

pest and referred the matter to th‘-P@*&E@j;jk
~ for approval, The aforesaid ﬂ““mt@ S




@m ‘from 1.3.1983 to T
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salary of this ymst ﬂm:-s ﬁh

Divisiom for Draftsmam Cr.l. The applicamt was ““'£.3=
promoted mor he was the senior-most. Im para S5 mf Ehn
counter affidawiit it has beem stated that the Exncutiwn
Engineer has writtem tc the Superintending Engineer ab,f;;
this promotion which was turmed down as the applicant'

was not seniormost mam and also there was mo post of

Draftsman Gr.I im the Division.

4

4, On 30.6.1983 the Executive Englmreer wroie &,

letter to the Superintending Emgineer mentionimg thereinm ;T
that one post of Draftsmam Gr.l was sanctioned amd no |
one has joimed to this post, so he imntimated the _ o8
Superintending Engimeer that the applicant, Jai Naraim
Sharma, was "performing all the duties of Draftsman
Gr.l, i.e. prEparatiﬂn-of estimates, checkimg of B/I.

S/I, R.1.5.,preparation of justificatioms of Majﬁx-ﬁ,?’ :
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regarding ad hoc pramﬂtiﬁ; af thi &ag,ﬁwm

of Draftsmea Gr.I. So it hﬁs been ﬂliarky X
thet the appllcant performed the dutits{as.iliﬁr
in Aanexure 'A-I1' at page 8 of tht paper ba&k {%ﬁ
Engineer dated 30.6. 1983).
that he worked as Draftsmem Gr.l from l. 3.1983 tﬂ _f;ﬁlr
7.5.1986., A post was sanctioned in Gr.I but mo ome i
joimed. Normally im such cases the local head mékes
arrapgement 1im t he inmterest of work and refers the
matter for approval of the proper authority ia the hope
that his proposal would be accepted. This proposal was

ected after @ gap of three years, Of course, the

Egecutive Engineer had mo power to appoint the applicant

and the applicamt is mot claiming amy right to this ﬁg
promotion post. He simply wants compensation for the £

work dome by him im Gr.I. lm the mame of equity, fair
play end of the dignity of the post of Executive

Engineer the applicamt should be paid for the work iy

dome im Draftsmam Gr.I for the period irom 1.3,1985
to 7.5.1986. The learnmed counsel for the applicamt
has stated that the differemce between the salary of

Draftsman Gr.l and that of Draftsman Gr-li*waula'n;j"*%

coms between Bs.50/- and K.60/- per month and ﬁ!g::;,Jﬁ



immediate af ficer. With thnsa
is disposed of with costs omn parties,

o 298
Member (A)

Dated: February ___Z_:__E___,
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